# CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

C.P. NO. 170/1997 IN
O.A. NO. 2230/1996

New Delhi this the 30th day of June, 1997.

HON’BLE SHRI JUSTICE K. M. AGARWAL , CHAIRMAN

HON’BLE SHRI N. SAHU, MEMBER (n)

'Ramexh Chandra Dahiva

fjéhé,

5/0 Khajan Slngh
H/D House No. ?/lo ~13,

Prem Nagar, New Delhi. _ -«« Applicant

{ None present for Applicant )
—“versys-—-

1. Shri J. Sanyal,

[ATe FVEY S0,
- Interwotdtm COUHLll

Vigyan Bhawan ﬁnncx1e
Maulana azad Road,
New Del h.L

2. Shri v. 0. Alam,
“Under Secretary (admn. ?
Inter-State Council,
Yigvan Bhawan ﬁthAIO
Maulana Azs&d Road, )
MNew Delhl . - Respondents

0O R D E R (ORaAL)

Shri Justlce K. M. Agarwal, -Chairman -

This is an”applicatiOn For faking appropriats

action against “the responderts for not carrying out
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actions of this Tribunal made in 0.4, NO .

2230/1996, decided on '8.4.1997.

It appsars frdm paragraph 4.6 of the application

for bontembt that a copy of the said order dated -

E.4.1997  was servead on the respondents on’ 28.4.1997 .

The order of the Tribunal doesz not appear to sbecify

any time for compliance with the directions made
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. theheihu\ We are; therefora, of the view, as provided

1in Government of India’s order vide O.M. " No.

ﬁf110i9/é9f86~ﬂT dated 14.8.1987 which indicates that

.6rder$ ;bf‘ the Tribunal aré-required to be Qomplieé

| with within _the time limit Prescribed by the Trib&nél
or if no’ sﬁch time limit ie présqribed, within six

] _ manths  from the date éfAreceipt of the'.ogdeF_. The
period of six mdnths has not expired since the dats of

receipt ’of the order by the respondents . We aré”

[ therefors, of the wview that +®his application .for
| 1W4; ‘contempt.‘is preméture. ﬁécordingl?, it is >hereby

7/

dismissed with liberty to the -applicant to renew his
application in case the order is not  complied Qith

within the stipulated time.

_ U K. M. agarwal )
Chairman

- { N. Sahu )
Member (A)
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